HYDERABAD BEN

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

CH

*kx
C.A.Nc,68/97, : Dt.of Decision [s_09-12-98,
1. Prabhatilal Yadav
2. M,S,.R.Philip
3. A V.Ethiraj
4. ¥, Krishna
5. A.Yadaiah ..Applicants,
Vs .
1, The General Manager,
Security Printing Press,
Hyderabad.
2. The Unicn of India, rep. bk

the Secretary, Min. of Finance,

Gevt, of India, New Delhi, «.Resrondents,
Counsel for the applicants : Mr, P.Naveen Rgo
Counsel for the resnondents : Mr, V,Rajeswara Rao, A4ddl.CGSC.
CCRAM 1
THE HON'RLE SURT R.RANGARATAN : MEMBER (ADMN.)

THE HON'SLE SHRI B.S.JAI "ANAMESHWAR : MEMBER (JubL.)
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CRDER

ORAL ORDER (PER HON'BLE SHRI R,RANGCARAJAM : MEMBER (ADMN.)

Heard Mr,Phanerai for Mr.P.Naveen Rao, learnefi counsel

A

, . .
for the applicants and Mr.V,Rajeswara Rao, learned counsel for

the respondents.
2. There are 5 applicants in this OA.
as Heavy Metor Vehdcle Drivers/Mechanic-cum-Drivers in
Security Frinting Press at Hyderabad.

Heavy Motor Vehecle Drivers,

They are designated

the

They are also called

Their scales of pay was B, 260=350/~

earlier to the introducticn of the 4th Fay Commissicn Beales of

pay.
irtreduction of the 4th Fay Commission seales of pay.

OA. 1071793 on the file of this Bench for fixing their j

pey gcale of R.1150-1500/w w.,e.f., 1-1-86. That Ca was

by order dated 2-9-93 directing the applicants therein

It was fixed in the ¢rade of 55,950-1400/- after the

They filed
hay din the
5 disposed of

to file

répresentation and for & further direction to the respgndents to

dispcse of the same,

implementation of the judgement, That MA was disposed

Subscguently an MA,No.80/95 was filed for

ct on

27-7-95 to comrunicate the decision to the applicants within 4

period cof 16 days ¢rom the date of communication of that crder,

In obedience tc the direction in the OA and the Ma the

respondents

had given theurgply by memo NO.SFE/AI/PF/Drivers/C.A.1071 cf 1993/

2663 Jdated 2f-2.0% (Annexure-viIi) stating that "
was 1o need to make any
praye
per the IV Pay Commission Report,
Ministry of Fipance this
of working conditicns of the departmental driv

Commission ana for itg recommendations in

9y

for in the 0A, 1071 of 1993 as the existing pay si

cerartment has fent a proposal

revising theij

at prelsent there

revision in the pay scales of drivers as

t3les are as

However zc fugaested| by the

for study

©rs Dy the 5th Pay

“.3/-

- Pay scales,
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e G i
A firal and unifeorm decision can be taken by the Covern

ment

of India only on receipt of the 5th Pay Commission Regort",

3. This C& lg Tiled to set aside the impugned ornd

Mo, SFF/AI/PF/DriversfC.a.1071 of 1993/2663 dated 26-£4¢

er

5

(annexure~vIiI) whereby the pay fixation of the apprlidants

ir the scales of pay of %,1150-1500/- was denied by holding the same

as arbitrary, ﬂiscriminatory and unconstituticnal and |for a

conseguential d:recfion to the reQQOnoents te fix the |pay of

the applicants in the scsle of pav of R, 1150-15C0/~ w

1-1-£6 with all cons@quentlal ;enefits..

4, The main contention of the applicants in this

that tre arplicants aréﬁcing the same work ss was done

by the

Staff Car Drivers and other Heavy Mctor Wmbkxikg Vehicle Drivers

ir the other Department, They were given the scale of

pay of

Hence denial of that sca{ggfor the appllicants

herein is irreqular ang has to be. given that scale of pay which

was given in the other cepartment, The applicants in

this C&

Jated

relies’. on the Goverrment of India Office memorandum NG, 22036/
o

1/92fEsttQD) dated 30-11-93 ang also the Order Vo, 162

5.

A reply has been filed in this Oa,

their reply submit;}that *#% earlier to the introductig

bay commission ecales of P&y there were two 5queq of 1

Drivers. They are . ; s, 225-350/~ . w 260-350/-'and 224

In the light of the 4 th pay commission sca

revised

bay of ®.225-350/. Rs. 260~350/~ were /fivad in the scal

Row 950~1500/- whereas the scales of pay of RS.320-400/~ w

Ree115C-1500/-, They bhave alse given the varioug SCaies

available in the security Erinting press right f

.r¢m the
e

n‘"‘—"’.

ales of pa% tf

The respomdents in

n of the 4th

ay for

e scales of
® of pay of

Az fixed as

category of

oo d/m

- B 320-400/-,



pay of Rs. 260-350/- earlier and hence he has no grie

-l
Foreman %o Métor Vehicle Cleaner~cum~iMaterial Hand}
Mechanic-cum+Drivers were given the scale of pay of
vho were in the prerevised scole of pay of Rs.220-~4Q
Vehiéle Driver in the prerevised scale cf pay of Rs.
fixed as P5,950-1500/-,
also indicated in the reply.
6. The first applicant was initially appeoint
Motor Vehicle Driver in the scale cf pay of &,260-3
23-2-83, Later on he was promoted as Auto Mechanid
29-8-85 in the scale of f5.320-400/-. As per the 4%
commission Sqales of pay his pay was fixed in the 1
%.1150—1500/; w.2.f., 1-1-86, Thus the cese of theg
ccnceeded by the respendents themselves a5 he was 1
of Bs.220-400/- earlier to the introducticon of the 4
commission. scales of pay. Hence the case cf the fi
need nct be considered in this CA as he had already
scale of pay;
7. The second applicant was aprointed as Peo

prerevised scale of R, 196-232/« w.e.f,, 24=6-82. L

appointed as Heavy Motor Vehicle Driver w.e.f., 12-

prerevised scale of R, 260-350/~ which was revised tp

w.e.f,, 1—1—26. He was alsc prometed as Heavy Moto
-cum-Mechanic in the scale of pay of R.1150-1500/-
The respondent authorities submit that his pay was

fixed as Rs,950-1500/- w.e.f., 1~1~86 as he was in t

8. The third applicant was appointed as Mazd
prerevised scale of pay of #,196=232/- w.e.f., 15-9
he was given the scale of fc, 750~040/~ as a Groug=-D

He was promoted as a Heavy Motor Vehicle Driver/5-3

R

(o

er. Auto
#.1150=1500/-
/- and Motor

260-350/- was

The case history of the applicents wmre

ed ag Heavy
50/- w.e.!l.,
~Ccum=-Driver or
h pay RERxmiss
evised pey of
arplicant was
n the pay scszl
th pay

rst applicant

got higher

n in the

ater he was
£~84 in the

R¢, 2501500/

r vehicle Driw

Wee.f.,5=11=90

correctly

ﬁe scale of
vance,

oor in the
-82, Later
w.e.f.,1-1-86

LI B )

-86 in the

.o 5/
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scale of pav of ®&,950-1500/- which was previously &, 260-350/-.

)
He was cnceagain promcted as Heavy Motor Vehicle Driver-Cune-
1

Q—Scu-

Meghanic in the pay scale of Rs, 1150-15C0C/~ w.e.f., 5-11-90,
Thus the respondents submit that his c¢laim in the scale of pay
of R, 1150-1500/- w.e.f., 1-1-86 i;i;n order as he was |promoted

as Heavy Motor Vehicle Driver in the scale of pay of E.QSO—lSOO/—
only w.e.f,, 5-3-26 and not from 1-1-86, They furthey add that
he is not eligible to get the benefit as sought for in this Ca.

9. The 4th applicant was pppointed as Sweepgr/Scawenger
in the pre-revised scale cof R, 196-232/- w.e.f., 22-10-82. Later
he was appointed as Heavy Mctor Vehicle Driver w.e.f., 12-6-E4

in the pre-eevised scszle of pay of ®.260-350/-. His pay was
fixed in the scale of Rs,950-1500/- w.e.f., 1-1-86 in accordance
with the accepted recommenéation of the 4th pray commispion report.
Hence, he has nc grievance. He will be promoted to the grade of
Rs, 1150=1500/« in his turn,
10. The last and 5th applicant was initially sppointed as
Mazdocr w.e.f., 6-9-82 ip the pre-revised scale of Rs.186~-232/-.
Later he was promoted as Heavy Motor Vehicle Driver in| the pre-
revised scale of R.260-350/~ w.e.f., 5-3-86., He was brought in

the scale of pay of R, 750~940/- in the CGroup=~L scale wie,f., 1-1.86
and he was given the scale of pay cf R=w950-1500/- w.e.f., 5-3-86
when he was tromoted bQEZE op IS scalejof pay of 4t$ Fay commission
The respoendents submit that this applicant alsc has nc grievance

in regard to his fixaticn of pay scale.
11. The only point which has to be considered|in this 0A is
whether any injustice has been done to the applicant;vxs-a-vis

the similar placed Heavy Motor Vehicle Driver in cther |departments,
The applicents sukmit that they are doing similar work|as is

peing done by the Heavy Motor Vehicle Drivers in the other
Department and hence they are entitled for the fixation of scales

of pay of R,1150-1500/- right from the date they were posted as

R .6/
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.
1-1.86

Heavy Motor Vehicle Driver i,e., w.e.f., e
- the subsequent date when they were posted,

12+ Equal pay for equsl work has tc be decidg
the basis of actual work performed by the applicants Y
compered to the work done by similarly placed perscons
organisation. Fcor that the applicants should produce
work chart of other cdepartment where the ;cales cf ray
Rs.1150-15C0/~ is given and compare the same with that

werk chart of the aspplicants herein. But unfortunatel
exercise has been made.

of +he arplicants that they are doing similar work as

by the Heavy Motor Vehicle Drivers ir the other Jderartment.

cannot be a reason tc grant them the higher scale equij
: |
to the Heavy Mctor Vehicle Drivers in the other digart;

applicante had taken no pains to compare thelr wesshs w

!
or from

}f

nent,

rd on
erein
in other

the

of

cf the

no such

It is only verbal asserticn on the part

was done

That

valent

The

ith otrers.

The applicants have given the dategof their entrj as Heavy Motor

Vehicle Drivers at Annexure-I and submit that they are

Vehicle Drivers, We are at a loss to understandé how th

Hesvy Motor

is chart will

prove that work done by them is the same as the work done by the

similarly placed Hezvy Motor Veliicle Lrivers in other d
This itself shows that the applicants are very caéual
the content

their cases without proper details. Hence,

above has +to be treated as 2 contention of no value and

epartment,

in projecting

ion as raised

cannct ke

accepted.
22036/1/92-Estt (D)
13, The applicants rely on the office Memo No,/dt.30-11-23
to substantiate their case. We have gone through the gircular.
scheme for
‘This office memorandum gives the promotional/ Staff Car Drivers.

The promotional scheme indicates that the Staff Car Dri

ver in the

scale of pay of R, 950-1500/= can be promected to the higher vrades cf

I

/-
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Re, 1200-1800/~ and 1320-.2040/-, The Heavy Motor Vehicls
and thke above three scales of pay should be in the rat

55% and 25% ard 20%. That cifcular in cur epinion give

reasen to qrant the praver as acked for in this OA, Ti

applicants alse rely. - on the office order Yo, 162 dat

stzting that this circular alse emphasisgﬁ%”tﬁgfneed X
_ w ‘
them the praver, On perusal of the above ordeqLclearlj

o

= Driver

ic of

25 Ne

ne

ed 13-9-96
:@%gréﬁt

y indicates

that the reviseld gtrentith in percentage has been varried and gives

no clue to come to the ceonclusien that the arplicants $re entitled

the km#k higher scale of &,1150-1500/- richt from 1-1-§
this circilar alse dces not support the case of the aprg

13, The respondents have clearly stated that the 3

will be premcted te the higher scale &n their turn ir a

with the rules,

14, In view of the above, thereate no merits to al

0A, flence, the OA is aismissed.

B.S,JATI b HWAR) (R. RANGARAJTAN

"’__,—fﬁEﬁﬁﬁﬁ?ian.} MEMBER ( ADMN. )

cq;q:ﬂ€7
‘,,ff«”’éégzg : The 09th December, 1998,

Toictated In the Open Court)

No costs,

26, Hence;
vlicants.
spplicants

ccordance

low this
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